T3

Affidavit 1o be Fuenished by the canaidate alongwith Nemination Paper

Before the Reteening Officer
For electun Irl..{i'.ﬂﬁﬁ,m?.%ah%me House
From..... PABRRAIMEL . CoastituencytNome of tae Constitisr

RanANATAR. DASWAN

cwnddauphlorfwile of,

| AMIAM KUMAR
RPUR

ANE B - .

el 2R years, residi of, L‘:QHHLE-QDLI ....... (mention full postal address), & vainthdui
LFua,

Election, do hereby solemnly affirm and state on cath as under:-

i sirike out whichever is not spplicable)

Al L mlmiy

(1) [ am a candidate set up h':-"'!;:f-:-I ET e{ nme of the political pasty ) / am contesting o
Independent candidate.
(2) Details of PAN and status of filing nlr Tncomé tx refurn
"Si.No. | Names - [ Permanent The financial year for | Total income
Account Mumber | which the last sherwn In Income
(PAM) Income-tax return has | Tax Retemn (in
S _ been filed Rupess) o
i Sell AvHpre3wust] jo-—1 z1092a8
2. Spouse- A A A
| 3. Dependent | = KA v A "M:
4 Dependent 2 NAa L - T ed
| 5. Dependent 3 ..., PaA rA g

(3) The following cuse(s) is/ are pending aguinst me in which cogoizanee has been taken by the court:-

[ sL ! [ Offence Deseription !
.{a.} I The details of cases where the court has taken SRS — ]

cognizance, Sections of the Act and description P |

of the offence for which copnizance taken : |
| |
i' {h) | Name of the court, Case No, and Date of order

b b

taking cognizance ! o
{c) | Details of Appeal (s} / Application(s) for revisian 4 Ll SRS LRSS |
L (if any) filed against the above onder(s)

;'[a} The details of cases, Sections of the o -
| Act and deseription of the offence for

lwhich comvictad !

H ‘Mame of the Court(s), Case No. and
Datefs) of order(s) .




i -..l- " Pumishme t -:fir.f:.-:-h. ! e

|
e e S AR S = =

130 Thut | give heietn bebow the detuils of « e assets (mevable and Goamovable cie ) of mysel
mw spouse and all dependenns:

A, Details of movable assets :

{ Witan .

I, Assels in joint nafme imdicating the extent of joint ownership will also have (o be given

2. In case of deposiyInvestment, the details including Serial Number, Amount, Date of Deposit. the Scheime
Name of Bafk/ Institusion aind Branch sre w be given

3. Value of Bonds/Shore/Debentures us per the corrent market value in Stock Exchanpe in respect Sf laed
companies and as per books in case of non- listed companies should be given,

4. Dependent’, here means o person, substantially dependent on the incame of the candidate.

5. Details including amiunt is t be given separately in respect of each investment)

Description Self Spouse Dependeat-1 | Dependent-2 | Dependent-3 |
i =" = |
'r. i Cashinhand © | -.'LS'B{}' — !

- | —_———
[' (i1} | Details of Deposits in Bank Stale Qe | '
|

eccounts  (FDRs, Term Deposits Py

arid all other types of Deposits Tuadid o

including saving accounts),

Depasits with Financial “HaB i

. Institutions, MNon Banking - e

[ Financlal Companies and e T |

Cooperative societies and the i

| amount in each such deposit 1

(i) | Details of investment in Bonds, .f

Debentures/shares and units in S 1e] = =

companiesMutual Funds and == = | |

| others and the amount. | _l

{iv] | Details of investment in WSS, |

|
|

Postal Savings, [nsurance Policies ‘
| and investment in any Financial g
| Instrument in Post office or - — - I
Inserance Company and the |
| | amount !
(v) | Personal loansfadvance given to |
| Any person or entity including
firmt, Company, Trust elc. and 52500 [
; other receivables from debtors == | |
| und the amount. i | i i Ty e frceio ;
vy | Motor Vehickes! Afrcrafis/ r |
|
|

Yachts/Ships (details of Make, | 'S ©6Y
| Registration No. ete, Year of 2oV ~
M Purchase and amount ) -ﬁa‘ P

Fiviny] Tewelry, bullion and valushile 160 Frww ¢
|| thing (give details of weight and - —

I_"-'H-]LIE} :_J'I i aﬂﬂﬂmuh* !




¥ s iver inheried properts

i - -

Ll; " esor NOY oz 1
[ Do of purchase in case of woif g | '
| o= utired property . I S .
vt pf properly {in case of B R i [
; i rehase) at the time of rO | |
! prchase i o N I -
| Aty Invesiment on the | [ |
| paeperty by way of L (L4 '
| development, construction cle, | o |
' Approximate Currerit market g )
1 vailue B s .
iv) Eﬁlﬂ&ﬂ.ﬂlﬁmlﬂﬁhmluﬂmh i .
apartments,)
' -Location(s) N0
- Survey numben(s) B __l_ =
[ Acea {Total measurement in “ig
| sl fi.) S
Built up Area (Total il |
| measurement in sq, fi.) ]
Whether inherited property .
| (Yes or NO)
| Date of purchase in case of self %
| acquired preperty “
Cost of property (in case of
! purchase) at the time of o
| | purchase
A Any Investment on the land by N
way of development,
| canstruction ete.
| Approximate Current market w40
i vatlue T
| {v) | Others (such as interest in D
| property)
i {vi} | Total of Current Market | |
| Value of (i) to (v) above b |

{6) 1give herein below the details of liabilities! dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

s,
|NLr.

| {I‘J 1_n|n oF duu to EnnIH’Fin

T Eﬂeﬂptign

Self

Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 !

Institutipnis)
| ham: of Bank or Fl
Amount outstanding
| hm‘ure of loan
| Loun or dues to any
individuals’ Entity ather thai
| mentioned in {i) above,
MNamie(s)
Amount dulstending
Mature of lolin

*anmw

LODD OO =20
\een0i =

= =)

'I-I\%l_—-

14



Aty oiher liability

FE s i iy ey

| (arand totsl of linbilities

(i) | Goverwment Dues:

Dlues 1o departments dealing
wiith government bl
@ecomodation

e e e ct———

Dues to departments dealing
| waith supply of water 40
PPy

Dues to departments dealing
with supply of electricity 4

| Dues to departments dealing
with supply of LT
telephones/mobiles i

Dues to departments dealing
with government transpart At
{mcluding aircrafis and
helicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax, Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

ZI {1 [UTE

1 Grand total of all Govt. dues L

(7) Details of profy
a Self..fep L

b. Spouse....... 00!
(8) My educational qunl.iﬁuﬁon is as under:

r mupﬂhﬂm

{Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Narme of the Sehaol /Collegef University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

Sh/SMLKUM. At aAny WUMAR \

2. | Full postal address

ARGARBUR ;éAT—iTL{.MM 1 I3HA LALPYR,

3, | Wumber and Name oof the constituency and
state

VSU,  PRpANTY !'

3. | Name of the Palitical party which set up tha
candidate (otherwise write ‘[Indepandent’)

@H n.nﬂ A TAHTA (=TS wng

4. | (a) Mumber of cases in which conviction arder
] passed (other than these referred to in Form 26)

1 “T’....




TV /A0y other assets such -3 vains o | ra

3. Dretail wovabl

E_Zil_iﬂﬁnlcr-:si

(ix, | Cirass Total value

is:

5 e
| 15 3328y =12

—

e

(Nete: 1 Propentes in joint ownership indicating the cxtent of joint ownership vill also have 1o be indicat.
2 . Each land ar building or spartment should be mentioned separately in this format.)

— e —

5 J Pescription
N

Dyt O .

(i

Sell

Location(s)

_Survey nurber(s)

LT

Spouse | Dependent-1

Dependeni-2 | lependent-} |

1

J ]

| Aea [ Total measurement in

acres)

Whether inherited property
{ Yes or NO)

L1

[Date of purchase in case of self
acquired property

+10

Cost of Land {in case of
purchasejal the time of
purchase

40

Any Investment on the land by

way of development,
construction efe,

a0

Approximate Current markes
vlue

g

(ii)

N
Locationis)
Survey numben(s)

Area (Total measurement in
sq. ft.)

=40

Whether inherited property
{Yes or NO)

o

Date of purchase in case of self
acquired property

10

|
. S [P S

Cost of Land (in case of
purchase) at the time of
purchase

O

Any [nvestment on the land by
way of development,

| eonstruction etc.

Approximate Current market
vilue '

wad

i)

Commercial Buildings
(including apartments)
-Location(s)

-Survey number{s)

L 1

Built up Arca (Total
measurement in sq. fl.) e




r_—{u‘. Teal number of Pending c#ses where the
cour (5) have taken cognizane

byt " e el

Yo Bar which lgst B I Y reee e .
S o | Incume Tax Retumn filed |
[ | (a) Candidate AVMPESIUSL Aeea) jear 20(1-12L 319938 = vy
.| (B} Spouse: . i __ Feamdialyead- sote-ii |
b fe)Deperdenes 1 - .
! _ Details of Asscis and Liabilities in rupees o
Deseription Self | Spouse | Dependent-1] Dependent-ii Dependent 111
Moveable —
Amet (Totalvatpy) PRSP — | — | — | =
Immovable e T
Asser % B — - T=o =T
[i) | Purchese Pricc and =ih
Development Cost of T
Immaovable Property . il BT
(Total Value) _
i} | Approximate Cument
Market Price of — —=
Asze: (Total Valuc)
T Linhilities
(i) Government
dues (Total) J= = =
(i1} Loans from Bank, 1
Financial Institutions and 350000300 — — —_— _
others ﬁm} v
8. | Highest educational qualification:

L

-

> [

Lo 4.

=

s —

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (MName ol the Sehoal fCollege/ University and the year in which the course was completed. )

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

th} L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in ftems § and 6
ithgwe,

Verified at.....coceececerore e thiS e, oo S day O, EO0BMEAY g




Note: | Affidavit snnuld be filed Fatest by 3.00 I'M on the nst

L . date of T'-fin.g nominations.
= Mﬁd;:u suould be sworn before an Unth Commissioner or Mugsistrate of the Fiesl Class or before o Sowry
blic.

2 Al columns should be filled up and 1o column to be lofl Wank. I there is no information io furmisl i st of
any item, either “Nil™ or “Maot aplicable”, as the case may be, should be mentioned
4. The affidavit should be either typed er written legibly and neattu
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